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Title: Motion regarding Constitution of Joint Committee to examine Constitutional and Legal Position
relating to Office of Profit.

MR. CHAIRMAN: Now the House will take up Item No. 6-A.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, please allow me for a minute. ...
(Interruptions)

MR. CHAIRMAN : Let the hon. Minister complete.
... (Interruptions)

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. BHARDWAJ): Sir, I beg to move :

“That a Joint Committee of the Houses to be called the Joint
Committee to examine the constitutional and legal position
relating to Office of Profit be constituted consisting of fifteen
Members, ten Members from this House to be nominated by
the Speaker including the Chairperson of the Joint Committee
and five Members from the Rajya Sabha to be nominated by
the Chairman, Rajya Sabha.

2. That the terms of reference of the Joint Committee shall be —

(1) to examine, in the context of settled interpretation of the expression “Office of Profit”
in article 102 of the Constitution and the underlying constitutional principles therein,
and to suggest a comprehensive definition of “Office of Profit”;

(11) to recommend, in relation to “Office of Profit”, the evolution of generic and
comprehensive criteria which are just, fair and reasonable and can be applied to
all States and Union Territories;

(111)  to examine the feasibility of adoption of system of law relating to prevention of
disqualification of Members of Parliament as existing in the United Kingdom
and considered by the Constitution (Forty-second Amendment) Act, 1976; and



(iv)  to examine any other matter incidental to the above.

3. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of
the total number of members of the Joint Committee.

4. That the Joint Committee shall make a report to this House by the winter Session of
the Parliament.
5. That 1in other respects, the Rules of Procedure of this House relating to the

Parliamentary Committees shall apply with such variations and modifications as the
Speaker may make.

6. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the said
Joint Committee and communicate to this House the names of the Members nominated
by the Chairman, Rajya Sabha to the Joint Committee.”

... (Interruptions)

MR. CHAIRMAN : The question is :

“That a Joint Committee of the Houses to be called the Joint
Committee to examine the constitutional and legal position
relating to Office of Profit be constituted consisting of fifteen
Members, ten Members from this House to be nominated by
the Speaker including the Chairperson of the Joint Committee
and five Members from the Rajya Sabha to be nominated by
the Chairman, Rajya Sabha.

2. That the terms of reference of the Joint Committee shall be —

(1) to examine, in the context of settled interpretation of the expression “Office of Profit” in
article 102 of the Constitution and the underlying constitutional principles therein, and to suggest a
comprehensive definition of “Office of Profit”;

(11) to recommend, in relation to “Office of Profit”, the evolution of generic and
comprehensive criteria which are just, fair and reasonable and can be applied to
all States and Union Territories;

(iii))  to examine the feasibility of adoption of system of law relating to prevention of
disqualification of Members of Parliament as existing in the United Kingdom
and considered by the Constitution (Forty-second Amendment) Act, 1976; and



(V) to examine any other matter incidental to the above.

3. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of
the total number of members of the Joint Committee.

4. That the Joint Committee shall make a report to this House by the winter Session of
the Parliament.
5. That in other respects, the Rules of Procedure of this House relating to the

Parliamentary Committees shall apply with such variations and modifications as the
Speaker may make.

6. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the said
Joint Committee and communicate to this House the names of the Members nominated
by the Chairman, Rajya Sabha to the Joint Committee.”

The motion was adopted.

SHRI KHARABELA SWAIN (BALASORE): Sir, this is not correct. ... (Interruptions) Please allow
me. ... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, we gave a solemn assurance in the
House during the debate and we complied with it. ... (Interruptions)

MR. CHAIRMAN : The hon. Minister has already explained why the Motion has come before the
House. &1 &R & AR W) S =i it 2|

...(B*E’EVEEXE)

SHRI KHARABELA SWAIN : Sir, this is wrong. What the hon. Minister is saying is wrong. ...
(Interruptions) This 1s what the hon. Leader of the Opposition was trying to say then. ...
(Interruptions)

MR. CHAIRMAN : Nothing will go on record.
(Interruptions)™ ...

SHRI PRIYA RANJAN DASMUNSI : Sir, I would like to make it clear that we gave our assurance
to the House during the debate and we complied with it. ... (Interruptions)

* Not recorded
MR. CHAIRMAN : As per the commitment, the hon. Minister has explained it.



... (Interruptions)
MR. CHAIRMAN : Nothing is being recorded.
(Interruptions)™ ...

MR. CHAIRMAN : As per the commitment, the hon. Minister has explained why the Motion has
come. They have complied with it. Kindly cooperate.

... (Interruptions)
MR. CHAIRMAN : Nothing will be recorded.
(Interruptions)™ ...
SHRI KHARABELA SWAIN : Sir, this is not proper. ... (Interruptions)
o1, < g aa (3romR) - @5 S @1 ¥el s =Ry . L (FEuH)
FUTRT ARG @ 31 S| dard G|

MR. CHAIRMAN : There is no discussion at all when the Motion is moved for the formation of a
Committee. The House is aware. There is always no discussion when the Motion is moved for the
formation of the Committee.

... (Interruptions)
MR. CHAIRMAN : Kindly do not create a new precedent. Kindly hear the hon. Minister.
... (Interruptions)
MR. CHAIRMAN : If you do not want to hear the hon. Minister I am helpless.
... (Interruptions)
MR. CHAIRMAN : Kindly hear the hon. Minister. Kindly keep quiet.
... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, first of all I would like to inform the House through you
that during the course of the debate on Office of Profit ...... (Interruptions) 1 think you are being
misled. ... (Interruptions)



* Not recorded
MR. CHAIRMAN : He is a competent Minister of Parliamentary Affairs. How can you challenge him?

... (Interruptions)
MR. CHAIRMAN : Kindly sit down. Kindly hear the hon. Minister. Kindly cooperate.
... (Interruptions[krr80])
MR. CHAIRMAN : Kindly sit down for a minute. Please hear him and then, you can do as you like.
... (Interruptions)
SHRI PRIYA RANJAN DASMUNSI: Sir, I do not understand ... (Interruptions)

MR. CHAIRMAN: Kindly hear him. Kindly co-operate. Nothing is going on record. You first hear
what he wants to speak. Let the Minister speak. Then, you have the right to speak. Let him explain.
Nothing 1s going on record.

(Interruptions )* ...

MR. CHAIRMAN: Kindly do not record anything other than what Shri Priya Ranjan Dasmunsi
speaks. Only what the Minister explains may be recorded.

(Interruptions)™ ...

SHRI PRIYA RANJAN DASMUNSI: Sir, during the course of the debate on Office of Profit Bill,
Government gave a solemn assurance to this House and the other House that an appropriate
Committee would be constituted to look into all these things in a comprehensive manner. We have
simply complied with our assurance. ... (/nterruptions)

* Not recorded

MR. CHAIRMAN: Kindly sit down. You know that as per the Minister’s explanation, the
Government had given an assurance and they have complied with it. Every Member is very learned



and knowledgeable. When the Motion for an appointment of a Committee is adopted, no discussion
takes place. So, do not create a new precedent. Kindly sit down.

Shri Kailash Joshi.

... (Interruptions)

|UITT AgeT @ fram & A w g9f & & 8 59 gat & duan axa m gen ARy A srerean @
@ 2 fram @ | 2l fhae o sl W) T4l &) fifeigl a8 a1 gardn @ feam @ JeEn & o s
oy 3 @ ' R A Tdl H o9 on W& gl fHuE anusd aR # ed wrEnl Let the discussion under
Rule 193 be allowed further.

... (29gmH)

JUTAfT A1 @ 3T §d 3U9-3704 @9 ¥ 4f3u| fpae 3y @ad ar § &7 9i? fhas &1 I e &
forg, fopar &1 Amer v & fo fam & ar & w193 & 3= S =@l 81 W@ g, S g4l Bl M g <

... (F9YTH)

MR. CHAIRMAN: Your party Member is going to speak. He has been the Chief Minister. He is a
very learned and respected figure.

... (Interruptions)

|AGRY Helqd  : w1 R oft, o afdg emuast € urdl & wew dld & fofy @S 8¢ €1 MY §2 dlem Sifag|
3y dfewl @ 0 M i & 2 Kindly sit down.

... (cgggm)

FATIRT HEred  : oMy 4foy| # vyl garar ® 6 5@ A ga A € 3R HHST B Bt € @ 99 Wede W
F AP & S 81 T- T BIH, T GRIERN BF AT TE A qh |

... (<agm)

QU Helg @ ol & ff 919 Reprs w 7E o @ 2|
(Interruptions)™ ...
SHRI GURUDAS DASGUPTA (PANSKURA): Sir, I am making a point.

MR. CHAIRMAN: Shri Dasgupta, once I permit one Member, then I have to permit everybody.
Kindly co-operate. Now the Motion is moved and accepted. Why should we make a new precedent
when there 1s no such rule?

... (Interruptions)



MR. CHAIRMAN: Shri Dasgupta, kindly co-operate. Now, the Motion is moved and accepted and
the Committee 1s formed as per the assurance given. The Minister has explained this. Once I allow
one Member, I have to allow all the Members. This will be converted into a discussion, and
discussion under Rule 193 will be bypassed. So, kindly do not create a new precedent.

... (Interruptions)

SHRI GURUDAS DASGUPTA : When the motion is moved, Members are at liberty to raise
questions and seek clarifications. ... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Shr1 Dasgupta, do not teach me parliamentary practice. ...
(Interruptions) When there is a Motion, the Members can either support it or oppose it. ...
(Interruptions) I am sorry.

TR AEled  : 0T & o g 99T § el @ SR 9di Bl 8 offh ol adT § Ul BIs 94l Wi &
SR &l Bl ®1 wg T BA W @wrgyl Kindly sit down.

... (eTaa[S81])

MR. CHAIRMAN: Please cooperate with the Chair. Let us continue with the discussion under Rule
193 on the issue of farmers.

... (Interruptions)

JAIT AEIey  : fFamEi &) geld W) ==l 89 <

U AT 9o @ A7 St g T g

* Not recorded

|ATIRY ABIGd  : =1 & 81 91T 8, 98 gl ofd &1 369 #41 St & dol WM $1 DIy a1d 7l |
SHRI VARKALA RADHAKRISHNAN : Sir, I have a point to raise in the House. ... (Interruptions)

MR. CHAIRMAN: Nobody has run away from the House. S 391 RSIIRRE &1 T, STH1 HH TH
B T 3R g8 g | 99 193 & d'd feaE @ g W) =l 8 I T, 3MY SAH wfH B S| 3/ Uh

T BT A I8 |
... (eTaum)

SHRI VARKALA RADHAKRISHNAN : Sir, I am on a point of order. ... (/nterruptions)



MR. CHAIRMAN: Kindly sit down, and let us continue with the discussion under Rule 193.
... (Interruptions)
SHRI VARKALA RADHAKRISHNAN : Sir, [ am on a point of order. ... (Interruptions)
MR. CHAIRMAN: Kindly cooperate with the Chair.
... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY (PURI): Sir, the Minister should not have left the House like
this after moving the Motion. ... (Interruptions)

[T "ElgT @ 31U dnT U8 T3 fRIf fpafey dar v = 87

... (<gg41d)

MR. CHAIRMAN: The Motion was moved, and the House accepted the Motion. Now, you cannot
have new procedures and rules for it. Therefore, kindly cooperate with the Chair, as you all are
aware about the rules to be followed in the House regarding this issue.

... (Interruptions)

[T Heled  : 391 JI94 8 11, 98 gol |

SHRI VARKALA RADHAKRISHNAN : Sir, I am raising a point of order. As regards this Motion,
the Law Minister could not have read it and went away after doing it. ... (Interruptions) Is this the
way this House is to function? Is this the way the Lok Sabha is to function? The hon. Members must
be heard in the House. ... (Interruptions)

MR. CHAIRMAN: Kindly do not misunderstand and misinterpret the things. I do not accept this
conduct by the hon. Members.

... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, I raised an objection at the very outset. This i1s a
matter, which has been considered by this House, and returned to the President. Now, a Committee
has been appointed. This Office of Profit Bill has been discussed in this House twice, and sent to the
hon. President. ... (Interruptions)

MR. CHAIRMAN: Mr. Radhakrishnan, nothing will go on record.
(Interruptions)™ ...

SHRI PRIYA RANJAN DASMUNSI: Sir, I think that the hon. Members ... (Interruptions)



MR. CHAIRMAN: The hon. Minister wants to say something on this issue. Please allow him to do
so. Nothing else will go on record.

(Interruptions) ™ ...
SHRI VARKALA RADHAKRISHNAN : Sir, this is a mockery. ... (Interruptions)
U HEled  : 3R fAfRer @1 T8l g A &, U DA B Ferm?

... (g4r)
Th AT GeR ;w5 St Bl geAdrsd |

* Not recorded
SHRI ANANTH KUMAR (BANGALORE SOUTH): ... (Interruptions) Where has it been put for
the consideration of the House? ... (Interruptions)

MR. CHAIRMAN: Hon. Member, you are a senior and learned Member of this House. You are very
well aware that a Motion was moved, and the House accepted the Motion. What more is to be done
in it? Now, we can go to the next item before the House.

... (Interruptions)
SHRI ANANTH KUMAR : No, Sir. It was not so. ... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY: Sir, you have not gone to the next item. The Members are
agitated, and some of them are ... (/nterruptions)

SHRI PRIYA RANJAN DASMUNSI: You only shout, and you do not have the patience to hear
others. Kindly allow me to explain the position. ... (Interruptions)

Mr. Malhotra, please allow me to speak. You can speak a little later. We are unnecessarily getting
agitated because during the concluding part of the debate on the Office of Profit Bill, in both Houses,
our hon. Law Minister did reiterate not once but thrice that this is a one-time legislation. It was
further stated that the comprehensive matter of this issue, which has been raised, should be looked
into by a Committee appointed by the House. We gave this assurance in that House, and in this
House. Therefore, we are only complying with that assurance. There is nothing new in it. ...

(Interruptions)

SHRI BRAJA KISHORE TRIPATHY : Sir, we are not discussing the merit of it. ... (/nterruptions)



MR. CHAIRMAN: Kindly hear what Mr. Malhotra has to say.
... (Interruptions)

MR. CHAIRMAN: Will you not hear your own Party colleague?
... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, I had raised this issue at the very outset. ...
(Interruptions)

MR. CHAIRMAN: Mr. Radhakrishnan, please sit down. Nothing i1s going on record. Nothing should
be recorded other than the submission of Mr. Malhotra.

(Interruptions)™ ...
. fog $uR Acera (farr faeeht) : wmafa Sft, onfl ot qraeft Sft @1 w8 @, .. (2EumE)
MR. CHAIRMAN: The Motion has already been moved, and it has been adopted.

... (Interruptions)
MR. CHAIRMAN: What can we do about it? It has already been approved.

... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : Sir, there are two points in it. Firstly, he says that they had
announced in the House that a Committee would be formed for it[ak82]. It was passed on 315! July,

and today is 171 August. 18 3 9@ g1 891 =& AT & B HAS g AMRY A7 B9 BT @MYl The
second point is just look at the motion that has been moved. The Minister moved this Motion. &g
Sifge Wege A fd9m 9 & T8 & Wdhdll Names of the Members who form the Joint Select
Committee have to be mentioned in the motion.

SHRI PRIYA RANJAN DASMUNSI: It is the Speaker who has to appoint the Members.

PROF. VIJAY KUMAR MALHOTRA : I do not remember even one case where a Joint Select
Committee was formed without the names of the Members. The names of the Members have to be
mentioned in the House. =1 urer f&53, fa=m wa f&d, famn wewii & =W f&d v swa 39 a@ 9 U™ &
1 B B 1 98 b &1 8| I9 o7 I8 T¥ g3 A1 b S darw Ay 31 it Yifthe glee &) @ &, 98
S RIS ¥ AW § 1 iR IS 18 & 3W S BT BIY Adad 21 a1 o R, A qa R, faen
Tl & M QA 3T AP U ORE W U B B HIRA HY 1 98 b T g1 39 7 7% 79 gon o o S
THM Y iR i Wifthe gles & W € 98 39 Affhrs 9



* Not recorded

SKIHT € <91 3R S9S 916 & 39 Pl & B Adad =l They are continuing in their offices. Now, you
say in the motion that the Committee will decide what is an “office of profit”. A= facgpa Hiy 3R
SMAfEA aruoie @il €1 3T 39! a BN b T Bl Siige Tolde B [{A1 A9 & 9 Fobell 8, RT B
AT qh 91 87 D dN | 37T <6 | . .. (der)

SHRI GURUDAS DASGUPTA : Sir, I am on a point.
MR. CHAIRMAN : Shri Gurudas Dasgupta, kindly go on.
... (Interruptions)

MR. CHAIRMAN: I have called him, kindly cooperate Prabhunath Singh ji. Shri Gurudas Dasgupta,
kindly go on.

SHRI GURUDAS DASGUPTA : I am saying only one thing. The hon. Minister of Parliamentary
Affairs will kindly consider the point. There is no question of opposing the motion. The motion has
to be adopted, and a Joint Parliamentary Committee has to be formed. There are no two opinions on
that. The second point is, the Government is only fulfilling its commitment to the House, and that is
also true. Definitely, the Government has to be complimented for that. However, that is not the bone
of contention. Hon. Chairman, and hon. Minister of Parliamentary Affairs, the point 1s that when a
motion is moved in the House, if a Member or Members want to make submissions, they should be
heard. We shall pass the resolution unanimously, but we should be heard. The way it was done, I do
not think that it sets a good precedent. ... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : We must be heard.

SHRI GURUDAS DASGUPTA : I disagree with the hon. Member that the motion should be passed
with names. You will remember that I was a Member of a Joint Parliamentary Committee, in which
you were also a Member. ... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : I was not a Member. Which Committee are you referring
to?

SHRI GURUDAS DASGUPTA : I am referring to the Joint Parliamentary Committee on Security
Scam of which I was a Member. The names were not mentioned in the House. ... (Interruptions)
Please listen to me. The House passes a resolution, and then the hon. Speaker will nominate some
Members from this House, and the hon. Chairman of Rajya Sabha will nominate some Members
from the other House. This 1s the normal system. However, I wish to say that the way the hon.



Minister of Law and Justice behaved in the House is not the way he should have behaved. ...
(Interruptions)

[ATIRT ARG @ UEd MEHUE St PN YA od §, I BB R A Tofiee IR @ &1 Now, let me do justice by
giving the floor to Shri Varkala Radhakrishnan, otherwise, he will not allow you to speak.

SHRI VARKALA RADHAKRISHNAN : Hon. Chairman, Sir, I am not opposed to the motion. The
question is that there are some parliamentary norms to be observed. This is a House constituted
under the Indian Constitution. This is the Lok Sabha. The Minister has come and moved the motion,
which was circulated just now. We did not even get the time to read the motion. All of a sudden, he
stood up, read the motion, and then you said that it was passed. Is it the right way of doing things? It
is very shameful for this House that the Law Minister comes, moves the motion, and then leaves the
House without hearing the people who are here. We have a right of say on this matter. This is a
constitutional issue. You remember that the Office of Profit Bill was discussed thoroughly twice in
this House. The first thing we did was, we discussed it, passed it, and then sent it to the President for
his approval. The President had scrutinised it and returned the Bill. We had again passed it without
any amendments, without any changes, and then sent it to the President, and the President is legally
bound to put in his signature[R83].

He has not done that so far. We do not know what happened to the signature. This procedure could
have been followed before passing the Bill the second time. This Resolution could have been passed
before passing the Bill. After receiving the Bill back from the President, the lawful procedure open
to the Treasury Benches was to move this Motion referring the matter to the Joint Select Committee
for legal interpretation and other things. That is the proper way. That is the democratic way. This is
something unjust and illegal. It cannot be passed like this. I am sorry that in this old age I happened
to be a witness to this undemocratic way. ... (Interruptions)

MR. CHAIRMAN : Shri Radhakrishnan, you have made your point.
... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : I am extremely sorry. Is this a library meeting? This 1s
Lok Sabha. ... (Interruptions)

MR. CHAIRMAN: Shri Radhakrishnan, everybody has a right to speak. Kindly do not monopolise
the time of the House.

... (Interruptions)

sft gy g (WERerlS, fOgR) @ Wy wEiey, A A St T Enen @) SR SR ARard W@, 39 W)
BANI BT IMMURT T8l g, offthd o1 HT 98 URaTd g @ & 3iR 1 1 q 2R iR S2R, QM aR% & A
FeR AUl faie gebe #R @ A, B A e G g | G A (Interruptions)* ... WeT A Fda B G
MY, AE HEA Bl JTHHAT B

[uTafd wEled, HA St Bl Tei gellsy, Seid e & a1 &I gl... (FEuE) 9 F&i AhR W
T B, IAD A G DI DIl g, . (FAUE) A8 e DI A g8 ol (EErE)




sft S gere (fER) : 3 39 9 € €2...(FagH) ¥ 49 W & dd ... (FauH)

MR. CHAIRMAN: Kindly sit down. If there is anything unparliamentary, it will be removed. Do not
WOITY.

... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY : Mr. Chairman, Sir, this is the most deplorable and
unfortunate thing. ... (Interruptions)

st gy g wwfa AEgy, oFR HAT Sff €1 o § A1 S * ... (2@wn)

* Not recorded

SHRI BRAJA KISHORE TRIPATHY : The Minister left the House when the business was being
transacted. The Minister moved the Motion. He had not even consulted the Opposition. Hon.
President has not given his assent yet to the Bill that was approved for the second time in both the
Houses of Parliament. This is a sensational issue. The entire country 1s watching this. The entire
intellectual community is waiting to see what happens. ... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, it is most objectionable to discuss the hon. President on
the floor of the House. ... (Interruptions)

MR. CHAIRMAN : I agree with you.

SHRI BRAJA KISHORE TRIPATHY: Sir, when Members from the Treasury Benches as well as
Opposition were agitating to seek some clarifications, the Minister immediately went out of the
House. Is this the way a responsible Minister should treat Lok Sabha? ... (Interruptions) He 1s a
respected person and a senior Minister. How could he treat Parliament this way? We demand that the
Minister should come to the House. Otherwise, we will not allow this House to run. I would request
you to ask the Minister to come to the House and apologise for his misbehaviour. It is then that this
House will run. This 1s my demand.

MR. CHAIRMAN: Kindly sit down. You have made your point.
... (Interruptions)
FHTIRY HETST & 3T 7 AT He & &, 3@ Mt Sff 1 dtem Qg
.. (F3gm)

SHRI BRAJA KISHORE TRIPATHY : The Minister must come and apologise.... (Interruptions)



SHRI PRIYA RANJAN DASMUNSI: Sir, the Minister need not apologise. He has not done
anything contrary to the Rules of Procedure and Conduct of Business in the House. Everybody has a
right to move a Motion and go out the moment the business is over, unless the Chair directs
otherwise. ... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY : The entire country is witnessing this. ... (/nterruptions)

MR. CHAIRMAN: Mr. Geete, kindly address the Chair. They will keep quiet. Hon. Members,
kindly cooperate. Kindly sit down, all of you.

... (Interruptions)

sft era TRM A (RER) - 89 HieE W) emufxy T8 g dvd uR 3mufRi Bl

|qATf HEIey : M oY, 319 $eR <@ Bx EEAEEIEA[KMR84] |
... (ga4gr)

|urafd wEe ¢ i e WIRM M9 @1 gferg it A wEe @1 Wy § v g aife feami @t aa
STl Y DI S b |

sft ora TR WA wwrofa S, Ay @5 S 9 S Arem o e, 99 ) w31 sy WS g e
AT 7 B B d1E 919 GAR UIeranic) Thant fafeRer 1 war f5 73t sru #ieM WA & iR TR B @©
are, afe S ATE, o O Wahd €, sud ot g a1E emufy TE ® e O € A wa gen ok aiféw g€, s
Y T B Y A QT W AT BIbR @ &1 Q| AT 81 gl ... (FauE) Sfa arfen ¥ afs, ol
T B MY A TG GaF K} S @S & MY ., (T9em)

HURT #AEIGA @ 9 ‘e’ gal, oWt #9 uAew oy Rets <@ efifgl It is there.  Nobody
challenged at the time when I announced. After my announcement, then, the Minister left the
House. ... (Interruptions)

sft s TR M ¢ s TASY e, difeed S GHY Wed B oY W IS ey Sxiford 8y WS @l Y
3R sy Sarg o @ oft, @t wAY St W vl L (@rEEm)

FATIRT Heled @ MURT SIAmT ofel & 3R AV FHEr el & iR #AoR <1 3fel a1d &

... (Fagr)

#ft ad TRM WA F A Ay FE w 2 6 T Wi aR TE 1Y, gaax 1 € dAfeT § a8 Fen g §
5 39 T I ITHI AR AN 98 SIF Tl AT SAPBT Wad H b1 AR AT| AT N HE B &, Tferamiel Amay
ey o 8 ® € 1S9 W ey 78 8 afes o yeR &1 aaggR fafdy w0 Sft 7 fhan 8, 98 O w8 2
3R G B T B D A Bl ... (aHH)

SHRI KHARABELA SWAIN : Tam on a point of order.

MR. CHAIRMAN: Under which rule?



SHRI KHARABELA SWAIN (BALASORE): Under Rule 349.

SHRI PRIYA RANJAN DASMUNSI: During the course of the debate of Discussion under Rule
193, how can a point of order be raised on the matter of Motion? You cannot. It could be done
before the Motion. ... (Interruptions) Point of order can be raised on Discussion under rule 193 not
on any other issue. ... (Interruptions) During the debate on Rule 193 on agricultural issue, point of
order can be raised. Before that, on any other issue, we can merely discuss in the House. No point
of order can be raised. ... (Interruptions) 1 strongly say that the matter which is disposed of, on that,
no point of order can be raised. ... (/nterruptions)

SHRI KHARABELA SWAIN : This is my point of order. ... (/nterruptions) Sir, you reject my point
of order. But let me register it. ... (Interruptions)

MR. CHAIRMAN: What is your point of order?

SHRI KHARABELA SWAIN : Rule 349, clause (xvii) — Whilst the House is sitting, a member shall
not leave the House immediately after delivering his speech. ... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: It is the "Member’. He is not a Member of the House. ...
(Interruptions) It applies to you.

MR. CHAIRMAN: There is no point of order.

... (Interruptions)

16.54 hrs.

(Mr. Dy. Speaker in the Chair)

. fasia $AR AR Suredy weiey, R adie 9 wed W RIS fhar 191 8, 98 9gd Teld iR A
BT 8| IR FAD! Tel A W ¢ IR FA1 St g 3 ¢ fb oy o) faan g, @t 3 =1ef € Ife 30 ke 4 'rew
B T dlEd §, df 89 dfd Se BYd gl ...(z@urE)  In protest, we would like to walk out. ...

(Interruptions)

16.55 hrs.[rmpmss]

(Prof. Vijay Kumar Malhotra and some other hon. Members then left the House)



